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WEDNESDAY, DECEMBER 13, 2023

PUBLIC NOTICE

Motice is haraby given that the following shares standing in the name of
Shrey Sancheti have been lost/misplaced/destroyed and the advertiser
has applied to the company for issue of duplicate share certificate(s)
in lieu thereof any person(s) who has/have claim(s) on the said shares
should lodge such claim(s) with the company's registrars and transfer
agents viz. Kfin Technologies Private Limited, Seleniun Tower B, Plot
Mo, 31-32 Gachibowli Financial District, Nanakramguda, Hyderabad -
500 032 within 15 days from the date of this notice failing which the
company will proceed to issue duplicate share certificate(s) in respect
of the said shares.

Bajaj Auto Limited

U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD
8-A, RANA PRATAP MARG, LUCKNOW-226001

Tel No. (0522) 2612849, (0522)2628310, Fax: (0522) 2627934
Email: upsugarfed@yahoo.co.in | Website: www.upsugarfed.org

UPF/TECH/3T0(I/2023-24 Date: 12.12.2023
SHORT TERM TENDER NOTICE

On line e-tenders are invited from manufacturers (as per details given in tender

documents) for SUPPLY AND ERECTION OF 25MM & 40 MM LRB SLAP LAGGING AND

ALUMINIMUM CLADDING TO OUR 22 CO-OPERATIVE SUGAR FACTORIES (EXCEPT

HAMIAUL& SATHIADN M UTTAR PRADESH from Orginal Manufacturers and experienced

parties.

NOTICE is hereby given that the
Certificate(s) for Equity 352 ( Three
hundred Fifty Two shares) for face
value of Rs. 10/- each Distinctive
Numbers 998394 to 998569 ( 176
shares) and 9058894 to 9059069 (
176 shares) have been lost or
mislead and the undersigned have
applied to the Company fo issue
duplicate Certificates(s) for the said
shares. Any person who has a claim
in respect of the said shares should
lodge such claim with the Company

Folio No. of | Certificate | Distinctive Nos. | Distinctive Nos. The e-tender documents with detailed specifications, terms and conditions ete. can be
No. Shares No. {From) (To) downloaded from e-tender portal hitp://etenderup.nicin & federation website
BS 0000346| 172 2800 1277096191 127796362 ﬂ-m!ﬂ?@-ﬂﬁﬁtl':"ﬂ l“gtj'";'ii_ —— N—— .
e Managing Director Federation raservas the right to cancal any ora
20 21938 2156061 2156110 bids,/ annul e-bidding process withowt assigning any reason & decision of Federation will
22 2124444 2156039 2158060 befinal & binding. ({RAMAKANT PANDEY)
50 | 1979863 | 113881894 113881943 MANAGING HRECTOR
a0 1979864 113881944 113851553
172 4480 148584558 148584729
516
Bajaj Holding and Investment Limited GANGA PHARMACEUTICALS LIMITED
Folio Mo. of | Certificate | Distinctive Nos. | Distinctive Nos. CIN: LE995IMH1838PLC053392
Mo, Shares Ho. {From) (To) Ragd. Office; Gangata, Dhanvantri Mang, Gapcharpada, Wirar (), Palghar - 401305
ERREH AR WOTICE OF THE EXTRA ORDIANRY GENERAL MEETING OF THE COMPANY
) Y i Thi inform thal the Exira-ordi G | Meafing (EGM) of tha Membars of G
. . e —— This s to inform thal the Exira-ordinary Genaral Meefing 1 of tha Mambars of Ganga
Folio No. of | Certificate | Distinctive Nos. | Distinctive Nos. Pharmacauticats Limited (the Comparry) wil be convened con Thursday, Januany 04, 2024 a1 230
No. Shares No. {me} (To) pom (IST) Gangatat, Dharwantd Marg. Gopchaspada, Virer (E), Falghar, Maharashirs, 401305 1o
CS 0000348 172 2807 1277296191 127796362 trarsact the busnessses & mestionad in the Notiee corvening the sakd EGA,
860 483526 93830841 99836700 In complianca with the provisions of Section 108 of tha Aot raad with Aule 30 of the Companies
BE0 BEH52E 1592243571 1682244430 (Management & Administrasion) Rules, 2014, the Company is pleased 1o affer Aemote e-valing facikty
1892 which wil enable the Members to cast Telr votes elecionicaly on all the resolutions set oul In fhe
Plotice, The Members ane provided sith the Taciity b cast telr wale eheciioncaly, hiough the é-wating
Date: 13" Decamber 2023 Sdi- senvices provided by Central Deposiory Services (India) Liniled (COSL) on all resciutions 2 farth in
Place: Mumbai SHREY SANCHETI the Mofice, from a place ofher than the venue of the Mesling (Ramale a-vating)

PUBLIC NOTICE

{Linder Section 102 of Insolvency & Bankruptcy Code, 2016/

Motice is hereby given that the Hon'ble National Company Law Tribunal, Kochi
Banch, vide its Order CP{IBE) Mo, 12/K0E/ 2023 has commenced the process of
Insabvency Resolution Process of Personal Guarantor, Mr. Abdul Rehman
Basheeruddin under the provisions of Insolvency & Bankruptcy Code, 2018,

| FEVUTI U AR ks oo MIERAILR
1 mame of the Personal Guarantor | ABDUL REHMAN BASHEERUDDIN
2. |Mame of the Corporate Debitor | FURNACE FABRICA (INDHA) LIMITED

aganst which the Personal
Guarantes s imokod

Reglstered Office - Opp. MILMA Dawy,
Boonamthad, Edapilly, Bochi - GRI024,
| Corporate Office - EFC Canter - C/16-3, TTC,
| MG Pavearee, Thane-Belapur Boad,
| Nens Mumbal - 400705
3. |Address of the Personal Guarantor | 2, Decnar Farm Roasd, Near Thane
Health Care Hospital, Zenith Park,
| Chamizur, Mumbsai - 400088
4. |Date of Commencement of the | 11th December 2023
Insotwancy Resolution Process of
| the: Parsanal Guararntos
5. |Mame and registration number of
the sotvency Prifessionsd acting
as the Rasolution Profassional
6. |Address and email of the
Resolution Professional
a5 reglatensd with the Board.

Marme: Bam Ratan Kanoongo

| IBBI Registration Na:
IEBL/EPA-O0FP-POCITO 2017-18/ 10156

| Address: TOE, Tth Floor, Raheja Centre,
MNariman Point, Mumbai - 400021,
Maharsahtra

| Email; rhanconga@gmail.com

| Address: Headway Resolution & Insolvency

| Services Pyt Lid,

| 708, Tth Floor, Raheja Cenire, Mariman Point,
Murnbsi - 200021, Maharashtra,
Ermail: pgirpatdulrbd@gmail.com

5. |Last Date for submission of claims | 3rd January 2024

7. | Address and e mail 1 be used for
comaspondence with the
Resolution Professional

The creditors of Mr. Abdul Rehman Basheeruddin are hareby called upon to submit
their claims along with proof in Form B, an or before 3rd January 2024, o the
Resolution Professional by way of eléacinonic communications, courier, spedd post
arregisterad letter at the address mentioned against itemno. 7.

Submission of fakee ar mislead ing prools of claim shall attract penalties.

-50-
Date : 13" December 2023 Ram Ratan Kanoongo
Place: Mumbai Resolution Professional

FOR THE ATTENTION OF THE CREDITORS OF
MR. ABDUL REHMAN BASHEERUDDIN

A, paraon, whase name appeans n e Begisier of MembersBeneficial owners & on Fe cut-off date
L Friday, December 23, 2023, shail be eniitked o vl the Faclity of mmole e-voling 23 will 8 valing
& fhe Maeting, Far Rermoba a-waling instructions, Memibers ara requestd (o go through the ingtructions
gven in the Mofice af the EGM. Any parson, who bacomas Membar of the Company aftar depalch
of the Matice of tha Maeting bul before the cut-off date, may chiain the User 1D end passward by
sending a requast 2 helpdask svohng @ cdsfinda com. The detaded procedurs for obilgining user id
and pasaword & also provided in the Natice of the EGM avalable on Company's webste and al
W, AUunecganga,conm. The Membess who have cast Beir vole by remabe e+oting may attend fe
Meating bul shall nol be endfied to casl their wole again al the EGM,

Members are informed hat 2} the Company has comaleted The dispaich of The Noliceol e EGM
by December 12, 2023 through pemiied modes. (B} Menday, January 07, 2024 (IST) al 500 am
and ands on Wadnesday, January 03, 2024 ({I5T) al 5.00 p.m (] Hemale @-Vobng shall ral be
aliowad afler 500 pom. and tha Aemole e-woting module shall be disabled by COSL for wating
tharaaftar: [d} the Maotice of the EGM have bean displayed on the Company's website
wira, ayurvedgenga.com|e) in case of any quenesigrievences connectad with e-Valing, Members
may reder “Frequently Asked Questons (FACE) for sharehaokiens” and “e-Voling User manisal Tor
sharghokiers” available at the Dewnload section of helpdesk evaling@cdslingia.com

The resulis declared along with the Scndinizar’s report shall ba placad on the Company's websile

shal also be commaunicated 1o ook Exchange.

By Order of the Board of Direclors of

Ganga Pharmaceuticals Limited

Zeie

Bharat Sharma

Managing Director

Place: Virar DIN: 00077026

Dabed Dhecemier 12, 2023

Email ID: bharat.sharma® gangapharma.in

INVENT ASSETS SECURITISATION &

ESuie B, Graund Floor, Bakhtawar, 225, Marimen Pont, Mumbai - 400021 Phe 022 — 228041516,

APPEMDEX-IV-A  [See proviso to rule 8 riw rule 5]

SALE NOTICE FOR SALE OF IMMOVAELE PROPERTIES

PUBLIC NOTICE - AUCTION CUM SALE OF IMMOVABLE PROPERTIES
("SECURED ASSETS") OF PURNANDU JAIN HUF AND MES. ANUPAMA JAIN &
ME. PURMANDU JAIN [Since deceased] ("EORROWER") FOR THE RECOVERY
OF THEIR DUES UNDER RULE 8 RAW RULE 9 OF THE SECURITY INTEREST
ENFORCEMENT RULES, 2002

Whereas under section 13(2] of the '"Secuntisation and Reconstructon af Financial
Azsets and Enforcament of Secury Interest Act, 2002 (SARFAES] Act), the Authonsed
(Mhicer of Invent Assets Securitisation & Reconstruction Pvt, Lbd. (INVEMNT) acting in
its capacily as trushes of INVENTHS16/54E6 Trest had ssued demand notice dated
18.01.2021 calling  upon the Borrowers Pummandu Jain HUF its Guaraniors,
Mortigagors, Co-parcenars & Legal heirs of Mr. Purnandu Jain {since deceased) for the
recovery of Rs. 22,5427 84661 (Rupees Twenty Two Crores Fifty Four Lakhs
Twenty Seven Thousand Nine Hundred Forty Six and Shity One Palae Only) and
Mrs, Anupama Jain, its Guarantors & Morlgagors & Legal heirs of Mr. Purnandu Jain
(since deceased) a sem of Rs. 32,12,95,989,.53 (Rupees Thirty Two Crores Twelve
Lakhs Minety Five Thowsand Mine Hundred Eighty Mine and Fifty Three Paisa
Oy respectivety as on 15th January, 2021 along with further imterest and incidental
expenses and costs within &0 deys from the date of the said notice.

AMD WHEREAS, the Borrowers/Guaraniors/Mortgagors/Co-parcenarsilegal
helrs of Mr. Purnandu Jain {since deceased) having falled and neglected fo
repay the dues as per demand nolice, the Authorised Oficer of INVENT has
taken over the Physical Possession of s mordgaged propery w's 13{4) of
SARFAESI Act on 18th October, 2023,

Motice is hemeby given fo the pubdic in general that Imvent Assels Securitisation &
Reconstrection Private Limited (INVENT) is an Asset Reconstruction Company dudy
registered with Reserve Bank of Indla wnder secton 3 of the provisions of
Securitisation and Reconstruction of Financlal Assets and Enforcement of Security
Interes] Aol 2002 (SARFAES| Acl), acling in ks capacity &% a Trusles aof
THVEMNTMBIS4E TRUST', which has atguired the enlire cutsianding debis of the
Barrower Purnandu Jain HUF and Mrs. Anupama Jain & Mr. Purnandu Jain {Sinca
deceased) from Central Bank of India along with all the righis, tle and interests
vested therein in underlying securly under section 5 of the SARFAESI| Act vide
reqistered Assignment Agreement dated 26th November, 2015 duly registered with
the Sub Regstrar Mumbal, The security interest in the said financial assets now stand

RECONSTRUCTION PRIVATE LIMITED i nven t

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insolvency and Bankruptcy Board of india
{Insolvency Resolutlon Procass for Corporate Persons) Regulations, 20046}

FOR THE ATTENTION OF THE CREDITORS OF
B2ZX SERVICE SOLUTIONS INDIA PRIVATE LIMITED

RELEVANT PARTICULARS
1. Marne of corporie debior | BZX Service Solutions. indla Prisate: Limitbed
2. Dale af inporporalion of carporale dalior| May 28, 2000 e
3. T Autharty under which comonae oebior | Registar of Comparies, Mumioal
& Incomporated ¢ registienad
4, | Corpore Idermy Mo,/ Limited Linkakby
klentification ko of oarporabe debilor
5, | Address of the regishered office and
prncial affice F amy of comormate

| T A0 T EE 20

| Uit Nout & Part of Uril Mo, 151 Floor, 1Wing, Te Cenre,
6.4, Chandhell Road, Andher East. Murnbai, Maharashtra,

Jostor : | India, 400072
&, | Iesobenoy commeroement dabs in Depemiber 08, 20023
iegpect of Sorporale debio | Ok v baddedd < Datermbeés 12 023
- | Estimated dete of closune of msolency | lume 04, 2024
resTion process

| QSWnllrshrm
(IEE]LPRO02 P MO0 L2017 18 100G

:a_- Mame ki the rv::g:rln';'.m ru‘rh-E:' of
1 irdcdvency professinral ading &5
| Imenim resohition peofessional
g Ardress and e4mal of tha imanm
resohtion peofessional, as rogisemd
iwiththe Board
160, Adckess and emal 1 be used for
Comespondence Wi the imtenm
| resohution professional :
18 Lask ddasbe o submisssion of daims

| 203, The Ghatkopar Mbanth CHS, Jethathal Lars
Gihatioomar (East) Muminai - 400077

| Emad gopicplgmailoom
203, The Ghatkoper Ribaril CHS Jethabinai Lane,

| Ghatkceiar (East) Mumibal - 400077

| Emat: b orpEgmead com
December 26, 2023

12, Classs of crediion, i ary, Lrder | Mot Applcabie
dalEe (o) of sub-sachion (oA of
sacion F1. asceraingd by the intenm
_mesohition rofisian . L

15 Mames of Irschency Professoral Mol Applicable

ickantitied to act 85 Auhorsed
Rapresertative of oreditons in a dass
{Threa narmes for each clens)
14 dah Pedesvanit Forms arvd
ib0 Diertile of Suthornized represantaties |
ame JvEl ke at

[ Wb ink: hitpssMwiwainbi gowing/homey downboss.
Froical Ackdiness: Nol Applcalle

Matica is hereby given that the Mational Company Law Tribunal has ordered the
commencament of a Corporan: I"|5I:-|'.'E'I".-'3[.' regalution process of the B2X Saervice Solutions
India Private Limited on December 08, 2023,

The cresditaors of B2X Servics Solutions India Private Limited, are bersby called upon 1o
giibinit thedr claimsa with proot an oF belare Decamber 22, 2023 19 the interim resaiution
professional gt the address maniionad EEEII’IE'C antry Mo, 10,

Thes finguncial creditoes shall submit their clairms with prood by electonio means only, S other
creditors may sutmit the claims with proal in pesson, by post or by electronic means.

& financial credior belonging to a class, as listed against the entry Mo, 12, shall indicate its
chaice of authorised representatneg fraom among the three insalvency professionals e
F.lE&I-"IEf E'l'l[l':.' Ma. 1310 a0 a5 adthorised reprasantative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties,

Place : Mumbal 5, Gopalakrishnan

at its Registered Office ABBOTT
INDIA LTD, 3-4 COPRORATE PARK,
SION-TROMBAY ROAD, MUMBAI
400 071 within one month from the
date of else the company will
proceed fo issue duplicate
certificates.

Mames of the shareholders
SHRIPAD VASUDEO GODBOLE
SMITA SHRIPAD GODBOLE

{ SMITA KESHAV GADGIL)

the public*

NOTICE is hersby given that the
Certificate(s) for Equity 480 ( Four
hundred Eighy shares) for face
value of Rs. 10/- each Distinctive
Numbers 918879 t0 919118 ( 240
shares) and 8994138 to 8994377
( 240 shares) have been lost or
misiead and the undersigned have
applied to the Company to issue
duplicate Certificates(s) for the
said shares. Any person who has a
claim in respect of the said shares
should lodge such claim with the
Company at its Registered Office
ABBOTT INDIA LTD, 3-4
COPRORATE PARK, SION-
TROMBAY ROAD, MUMBAI 400
071 within one month from the date
of else the company will proceed to
issue duplicate certificates.

Narmes of the shareholders
SHRIPAD VASUDED GODBOLE
SMITA SHRIPAD GODBOLE

( SMITA KESHAV GADGIL)

NOliCE IS Nerepy given that the following
Purushottam Ramappa Kanchan under Folio - P76342351 Larsen & Toubro Ltd
QTY 250 issued by the company are stated to have been lost or misplaced and |
the registered holder thereof has applied to the company for the issue of Duplicate
Certificates.

Strare No-of Distinctive Nos N
Certificate Nos. Shares ) Holder I
14510883t Purushottam——
182077 50 11510932 Ramappa Kanchan
584818149to——Purushottam—}
412620 100 584818248 Ramappa Kanchan
62222377010+ Purushottam
478164 100 622223869 Ramappa Kanchan
The pulu:lu is-heret Y warned aga nst puw:laonly or-d a:llly any Wa‘y,-m‘l'h"l'l'fl’

above Share Certificates. Any person(s) who has/have any claim(s) in respect o
the said Share Certificates should lodge such claim(s) with the company at its
registered office at the address KF Intech, Selenium Tower B, Plot No. 31-32
Gachibowli, Financial District, Nanakramguda, Seri, Telangana, Hyderabad - 50C
032 within 15 days of publication of this notice, after which no claim will be
entertained and the company will proceed to issue duplicate Share Certificates.

Coins of different designs

in same denomination remain

In circulation at the same time

as coins have a long life.
Accept them

without hesitation

Do not believe in misleading information or
rumours about coins

Bank branches are required to accept coins from

*Terms & conditions apply

8 Jaankaar Baniye,
datark Rahiye!

lssued in public interest by

assigned! ransferred o and vested in favour of INVEMNT, For mare details, give a missed call to 14440
Hfars are now invited by undersigned from intending purchasersibidders in sealed Date ; 12,/12/2023 Interim Resalution Professional of ; 9 “T{T'ﬂﬂ-fiﬁ& aih'
envelopes/covers for purchase of the secured asseis as described herein below for B2X SERVICE SOLUTIONS INDIA PRIVATE LIMITED or visit httpg;ﬁrbike htahai.rbi .org.infcoins e
=ale on "as iz where is basis”, "as is what is basis” and "no recourse basis under the . k = g . RE SER‘II'IIE BV\K ﬂ[' l‘\ DL‘-"L
provisions of Securitisation and Recanstruction of Financial Assets and Enforcement For feed back, write to rbike htaha|@rh|_grg_|n e rbi.org.in
of Security Inerest Act, 2002 and Security Interest [Enforcement) Rules 2002, The -FIH.OFE.
Ceneral Public s mdbed to parEcpate in bid either persanally o rawgh thesr disy
aulharisad agani
N f the Se d Invent Assets Securitisation & Reconstruction
1. EE"';';T 8 JBCUMBTE | private Limited {INVENT), acting in its capacity as a
i Trustes of “INVENTM 5 16/546 Trus!”,
Purnandu Jain HUF N - -
2, ::;"Enﬂﬂmu Mrs. Anupama Jain & Mr. Purnandu Jain (Since SplceJet lelted
Dacessed) Regd Office : Indira Gandhi Intermational Airporl, Terminal 10, New Dwalhi 110 037 .
3 Nams of the Ei?:nmu;:gﬂgiﬁ & Mr. Purnandu Jain (Since EelpE Lo 0L 1RGN C.BA200 .
" | Mortgagors Denéasac:lijj ' E-mail: investors@spicejet.com | Website: www.spicejet.com. | Telephone: +31 124 391 3939 | Facsimile: +91 124 391 3888
Hama-of the 1. Mrs. Anupama Jain Extract of Unaudited Standalone and Consolidated Financial Results for the quarter and six months period ended 30 September 2023
4. G i 2. Mr. Vaibhav Jain (Rupees in millions)
ok pbinid 3. Mr. Pumnandu Jain {Since deceased)
Purnandu Jain HUF - Rs, 22 54 27,946,671 (Rupees Standalone Consolidated
Twenty-Two Crores Fifty Four Lakhs Twenty Seven i ] -
Thousand Nine Hundred Forty-Six and Sixty One s, _ Quarter endad Six months period ended| Year ended Quarter ended Six months period ended|Year ended
Paise Only) AND . No. Particulars
Mre. Anupama Jain & Mr. Pumandu Jain (now Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited |Unaudited| Unaudited | Unaudited| Unaudited | Unaudited | Audited
deceased) - Rs. 32,12,95.989.53/- (Rupeas Thirty
Two Crores Twelve Lakhs Ninely Five Thousand 30-Sep-23 | 30-Jun-23 | 30-Sep-22 | 30-Sep-23 | 30-Sep-22 |31-Mar-23 | 30-Sep-23 | 30-Jun-23 | 30-Sep-22| 30-Sep-23 | 30-Sep-22 | 31-Mar-23
5, | Tatal Liabilities Mine Hundred Eighty-Mine and Fifty Three Paise
Oniy} a5 on as an 13th January, 2021, with future 1 | Total income from oparations 142529 | 200174 | 195262 | 342703 | 440938 | 886884 | 142883 | 200358 | 195447 | 343243 | 441164 | 88,7359
interest al coniraclual rate Ll the date of
recoveryirealisation: and : other expenses/costs 2 | Net (Loss) / Profit for the period (before Tax, Exceptional (43154) | 20456 | (8.378.8) | (2.269.8) | (16,267.1) |(15.030.2) | (4.484.3) | 19763 | (83323 | (2518.1) | (16.168.4) | (15,129.5)
thersom. Hence total liabifities amount o andlor Extracrdinary items)
Rs. 54,67.23,936.14/- (Rupees Fifty-Four Crores
Sixty-Seven Lakhs Twenty-Three Thousand Nine 3 ‘D f [ 4 1 1 7 5
T .T:rtn EEI]_cnss}.' rofit for the period before tax (after Exceptional (43154) | 20456 | (83788 | (2.269.8) | (16.267.1) |(15.030.2) | (4.4843) | 19763 | (83323 | (25181 | (16.168.4) | (15.129.5)
g, | LastDate & Time for |ogu, necember, 2023 up to 02:00 p.m
" | submission of bid ¥ ) o 4 Met (Loss) Profit for the period after {ax (after Exceptional (4,315.4) 245 5 (8.378.8) [2,269.8) (16,267.1) | (15,030.2) | (4,494 3) 1,876.3 (8,332.3) 12,518.1) (16,168.4) | (15,129.5]
Address at which the |Bakhtawar, Suite 'B’, Ground Floor, Backbay andior Extracrdinary items)
Recl tion Sch Block N, 229, Nari Paint, ) F
o IR 8 bkt il it 5 | Total Comprehensive Income for the periad (4,2645) | 20453 | (8.347.7) | (2.239.1) | (16,227.0) |(15031.3) | (4461.0) | 19754 | (8299.9) | (2.4856) | (16.127.2) | (15,130.0)
: [Compriging {Loss) ! Profit for the pericd {after tax) and
8. g:‘:“‘i*n:'m“ of Bid | 20th December, 2023 up to 04:00 p.m_ Other Comprehensive Income (after tax)]
- P—— B Total Camprehensive Income for the period
Bakhtawar, Swite 'B°, Ground Floor, Backbay : 3
9. | Place of Auction  |Reclamation Scherme Biock Iil, 229, Nariman Paini. [Cﬁmp“*'”ﬂ 1'—;;“55” Prlﬂm far s paniic (ater m;:j‘"d _
Mumbal - 400 024 Qther Comprehensive Income (after tax]] attributable to
Flat No. 3401 A/B/C & Flat No. 3402 A/BIC {(admeasuring - Owners of the holding company - . > . ; = 44567y | 19758 | (8.3008) | (2.481.0) | (16,129.2) | (15,128.1)
g 5763 sq M - super bulld-up), Oberol Sky Heights ——
- an;f::mf:::n t::ﬂrl Building Mo, 2, 34t Floar, Plot No. 120, Lobharichvila - Non-cantrolling interests - - . . . - {4.2) (D.4) 0.9 (4.6) 2.0 (1.8)
! Exrpénc Andiet: (Weed). "WarRe - 400082, topatie Equity share capital 6,841.4 6.018.5 6.018.5 6.841.4 60185 | 60185 | 68414 | 60185 | 60185 | 68414 60185 | 80185
Sncynd Assnl with 4 car parking space. Both the Flals are menged and i e L — — — — — L ks il L — i i
will be: sold as one combined Flat. 8 | Reserves (excluding Revaluation Reserva) as shown in the (38,334.5) (64,521 6)
Rs. 27,12,00,000/- (Rupees Twenly Seven Crores Audited Balance Sheet of the vear ended March 31, 2023,
11.| Reserve Price Twelva Lakhs Onky)
~ B Earnings Per Shara (of Rs.10/- each) {not annualized)
Earnest Mansy 10% of the Reserve price e, Rs 2,71,.20,0000-
12.| Deposit (EMD) ﬁ‘é‘ﬂiﬁﬁl"&‘; E]mmﬂ Seventy One Lakhs and Twenty a) Basic (Rs) (6.89) 3.40 {13.92) (3.700 (27.03) {24.97) {7.18) 3.28 {13.84) {3.10) {26.86) (25.14)
13 Inspection Date and | 18th December, 2023 between 11.00 am to 05.00 b} Ditutad (Hs) (6.89) 3.40 113.92) [3.70) (27.03) 124 87 (7.18) 328 (13.84) (3.10) {26.86) (25.14)
| Time pm.
For furlher delails, contact Mr. Ankil Shedty, Aulhorised Officer, Invent Assel Notes:
aiF‘;gggé'E“;;;E’ Efﬁ':‘?:}g@gﬁiﬁgg“‘%ﬂﬁ:Eﬁ;i‘;ﬁ:ﬁ mentioned address. Phone 1. The above is an extract of the detailed format of unaudited Standalone and Consolidated Financial Results for the quarter and six months period ended 30 September 2023, filed with Stock Exchange under Regulation 33 of the SEBI
FD; detaiad lermls and -:u.nl:liﬁn:.r.ns L:-tTtTlhe ala |'.I|E;i-JEE! refer to the link provided on (Listing Obligations and Disclosure Requiremants) Regulations 2015, The full formal of the Unaudited Standalone and Cansolidated Financial Resulls for the quartar and six months period ended 30 Saptember 2023 are available on the
www.inventarc.com Secured Credior's (INVENT ) website Company's website www.spicejel. com and on the website of the Stock Exchange www. beaindia.com. For Spicedet Limited
Date: December 12, 2023 Sl Sdj-
Place: Mumbai Authorised Officer ; ; LD ' b
Invent Assets Securitisation & Reconstruction Private Limited Egﬁgg:ﬂgﬁ;gjﬂﬁgd Chal d M IAJaEIS'“gh
financial expastipsspits chppcity as trustes of INVENTI516/546 Trust) - AT AT S AN Lamator




